
Central Administrative Tribunal
Principal Bench, Nsu Delhi.

CP-145/9A in
0 A-1 24/93

N.U D.lhi this tha 18th Day af Hay. 1994.

Han'bla nr. austica S. K. Dhaon, Ulca-Chalrman
llln'bla nr. B.N. Oh.undlyal, na»bar(«)

Shri Murari,
S/e Sh. Bhassse,
R/e 228, Block-A,
3an akpur i,
Neu 0 el h i.

(threugh Sh, B.K, Batra)

Shri nassih Zaman,
General Manager,

Nerthern Railway,
Bared a House,
New Delhi.

\/er su s

Sh. Am it Mai ho tr a.
Divisional Rail Manager,
Northern Railway,
Mor adabad.

Sh. B.C. Kapur,
Assistant Engineer,
Northern Railway,
Hapur.

Petit ioner

Respondent s

daliv.r.d by S. K. Ohaon.Klca-Chair.an

The cemplaint in this application is that the
directions given by this Tribunal in OA-124/93 en
18. 1.1993 have net been carried out. From the perusal
of the original record, it transpired that the said
order was passed without even issuing notice te the
respondents. Therefore, it was an ex-parte order passed
in violation of principle of natural justice. This order
therefore, does not bind the respondents. This is a fit

case where we should exercise sue mote powers to recall
Lti ioLi

this- order.
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The learned counsel has invited eur attentien

to the order dated 25,03,94 passed by us in nA-831/94

filed in the said 0,A, purpertodly under Rule 24 ef

the Central Administrative Tribunal (Preceduro) Rules,

1987, Therein ue have ebserved that the remedy ef the

applicant is not an application under Rule 24 of the

C, A,T, (Procedure) Rules, 1987 but his remedy is either

file a fresh 0,A, er initiate contempt proceedings,

Ue must confess that ue passed the order in ignorance

of the fact that the order passed in OA-124/93 en

18, 1, 1993 uas an ex-parte order.

The order dated 18,1, 1993 is recalled. The

0, A, be listed before the appropriate Bench for

admission. The contempt petition is rejected.

(B,N, DHOUNDIYAL)
MEMBER (A)

/vv/


